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Directives to demarcate flood lines and
use of Prohibitive and Restrictive Zones
to not to allow any construction inside

flood line to avoid possible risk of floods.

STATE GOV. OF MAHARASHTRA
WATER RESOURCES DEPARTMENT,
Government Circular No. PuRaNi-2018/(182/2018) Sin. Vya. (Revenue)

Mantralaya, Mumbai-32
Date: 3 May 2018.
Read: Government Circular No.: FDW-1089/243/89/Sin Vya (Works)
Dt. 2/9/1989, Dt. 21/9/1989

FOREWORD:-

To avoid possible threat of flooding, with a view to demarcate flood lines to
prohibit any type of construction inside flood lines, instructions have been
given vide Irrigation Department Gov. Circular No. FDW-1089/243/89/Sin
Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989.

There is increasing demand for No Objection Certificates from Gov./Semi
Gov. organisations, local Gov. bodies for development of cities, towns and
pilgrimage places to construct bridges, approach roads for bridges, roads on
river banks as per the Development Plans, gardens and jogging tracks, flood
protection wall on river edge, construction of Ghats, crossing of gas pipe
lines and electrical cables, laying of drainage pipe lines on river edges,
construction of sewage treatment plants etc. unavoidable works of public use
on Prohibitive Zone inside Blue flood lines and on Restrictive Zone between
Blue and Red Flood Lines. In light of this and also in view of various
projects completed and under construction by Water Resources Dept. on
streams and rivers, changes in rain pattern with time, flood control and

modern flood prediction systems etc. need to be reviewed again.

As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya (M), Dt.
2.3.2015, approval to flood zones and flood maps is given by Water
Resources Dept. But it was under consideration of the government to
improve and to get more clarification with respect to which public utility
works should be allowed on Prohibitive Zone inside Blue Flood line and on
Restrictive Zone between Red and Blue Flood line as per Gov. circular No.

FDW-1089/243/89/Sin Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989.
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Accordingly  following circular is published with collectively

improved/latest instructions

CIRCULAR-

L.

Gov. Irrigation Department circular No. FDW-1089/243/89/Sin Vya
(Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified.

. With respect to the land use in flood prone zones, as per the guidelines

given in the Dam Safety Manual Chapter 8/1984 important flood lines
will be primarily of two types. Prohibitive Flood Line (Blue Line) and
Restrictive Flood Line (Red Line).

Blue Flood Line:

Blue Flood Line will be the line marked at the water level of the highest
discharge of:

a) Flood discharge at the average frequency of 25 years.
b) One and half times the discharge of the established riverbed.
Red Flood Line:

Red Flood Line will be the line marked at the water level of the water

discharge as under:

a) Where there is no dam, flood discharge at the average frequency of

100 years.

b) Where there is a dam, maximum flood discharge over the spill way
added with flood discharge from the free catchment area at the average

frequency of 100 years.

5. Prohibitive Zone:

The area between the Blue Flood line on the right bank of the river to
riverbed to the Blue Flood line on the left bank of the river shall be called

as Prohibitive Zone.
Restrictive Zone:

The area between the Blue Flood Line of the river and the Red Flood

Line on the same bank shall be called as Restrictive Zone.

Prohibitive Zone can be used only in the form of open land e.g. gardens,
play grounds, light crops; where there is established easement right to

take crops (e.g. water melons, musk melons etc. public toilets and sewage
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discharge facilities), so that there will not be any obstruction to the flow
of the river, there will not be reduction in the carrying capacity of the

river and there will not be any change in the cross section of the river.
8. Restrictive Zone should be used only for the following:
i) Sewage carrying projects unavoidable in public interest.

ii) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line.

1i1) Water supply pipe lines, gas pipe lines, drainage pipe lines
unavoidable in public interest provided such pipe lines shall be under
ground and will not cause obstruction in the cross section of the

Restrictive Zone.

iv) The plinth level of the ground floor of the buildings in
Restrictive Zone shall be safely above the level of Red Flood line so
that the people could be evacuated to safe location before the flood
level rises in the Restrictive Zone and it will be possible for the people
and cattle to shift urgently to safe location with their belongings to

avoid the loss of life and property due to floods.

9. Care shall be taken that there shall be no impediment to the flow of river,
carrying capacity of the river shall not be reduced and there shall be no
change in the cross section of the river due to the land used mentioned in
para No. 8 above. Chief Engineer shall be empowered to take action
against the construction that causes obstruction to the flow of river.
Concerned dept./Local Governing Body shall be responsible for the
safety of the works done in the Prohibitive and Restrictive Zones.
Concerned dept./Local Governing Body shall be responsible for the loss
of life and property and possible litigations due to it because of the
possible floods.

10.Considering all above mentioned points, to avoid possible flood risk, the
regional Chief Engineer shall take necessary action as per Gov. circular
No. Nyaypra-2014 Pra. Kra. 424/2014SinVya (M), Dt. 2.3.2015, to
demarcate flood lines to identify Prohibitive Zone and Restrictive Zone
as per the demand to Water Resources Dept. by Dist. Collector, Local
Governing Body or other dept.
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11.As the scope of work of Water Resources Dept. is limited only to
demarcation of flood lines on river banks, works in Prohibitive Zone and
Restrictive Zone as mentioned above shall not need No objection
Certificates from Water Resources Dept. But if approval from
Environmental Dept./other depts./Local bodies/other Gov. depts. is
required, it shall be taken independently.

12.This Gov. circular is being issued as per Legal and Justice Dept. informal
reference No. 388-2018/E Dt. 13.4.2018 and Town Planning dept.
informal reference No. TPS-1018/Anaus.5/2018/Navi-9 Dt. 19.4.2018.

13.Said Gov. Resolution is made available on the Maharashtra government’s
website  www.maharashtra.gov.in  and  its  code No. s
201805031801595727. This order is digitally signed.

In the name and as per the orders of the Governor of Maharashtra.

C. A. Birajdar,

Secretary




